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CENTRRL kDNINISTRATIUE TRIBUNAL

3 : R S Second Floor, ‘
i‘; : - ' Commercial” Complex, o
I e : Indiranagar,

i - _ : Bangalore-38.

-- { | . o o -_‘. Dated 11 MAR 1994

$ ®PPL ICAT ION No(s)_' 875 of 1993,

RPPLICANTS: Mutharajaiah_- v/s.'PtSPDNDtNTS' Chlef Supdt.Central
A - - ‘ Telegraph Offlce,B lore & Others,

: l. -~ : Br.M, S.NagaraJa Advocate,
- .+ No+ll,Second Floor,I-Cross,
S SuJatha Complex Gandhinagar,
Bangalore-9.

2. The Chief Superintendent, -
-+ Central Telegraph Office,
- Bangalore-560001.

3. ! Sri.M.S.Padmarajaiah,Senior Central
: ; Govt.Stng.Counsel,High Court Bldg,
' Bangalore-l.

v '
'

'lSUBJECT:- Foruardlno of coples of the Orders passed by

the Central Rdministrative Tribunal,Bangalore,
| ~XXX~-

Pl%ase find enclosed herewith & copy of the

ORDER/STQY URDER/INTERIM URDER/, Passed by thlS Tribunal
in the abovebmentloned appllcatlon(s) on 08-03-1994. .
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.CENTRAL ADNINISTRATIVE TRIBUNAL
' BM‘SRLORE BEMZH. BANGALORE

//

N ORIGINAL APPL ICATION NO,B75/93

TUESOAY THIS THE EIGHT OF MARCH, 1994

- mr. Justice p.K, Shyamsundar

e v e o —— o

. Mr. T.V. Ramenan '  member(A) .

shri Nutharejeiah,

U-14; 5th Cross,
Dayanandanagar,'
Srirampuram,

Bangélore - 560 021 o : . Applicant

{ ('Dr.m.s.,nagaraje -,Advocate )
P . : v .
t s

Ne

1. TAL Chief Superintendent
Captral Telegraph’ office,
Bangalore - 560 001

2, The Director, :
Telecommunications,'

: Ba?galore Area,
. Bangalore - 560 002

3. Un}on of India, -
' represented by :
Secretary to Government
Ministry of_Communieetions,

NBQ Delhi . . . : _ Résnondente

i s '

| { By.Sr. Central Govt, Stending Counsel ) -

! Shri N.S Padmaregaiah B

| ORDER -

i LR
mr. Justice PoKe snyamsundar, v1ce Chairman _

| |
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\ ; We find that’ the’applicant has still to exhaust
5% ‘
b Qmadss
Epe more remedy szfiling‘revision petition. He has not

In similar circumstances, we have

~Viee'cha£rment '
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directed epplicents to exhaust the said remaﬁy bsfore
seeking ény relief from tha.TtibUnal (aealordér in 0.A.
Nos., 486/93, 301/9; and 340/94).i'nccordingly, we give
a directibn to the applicant tq approach the revision
authoriﬁy andisusjecﬁ to the outcome of the same, it |
will e open to him to geek any further orders from us,

if necessarye.

2. with this observation, this applicatioﬁ stands
disposed of. Houwever, w8 think it stt and proper to

stay the recovery of the alleoed loss of revenus to

covernment referred to in tha 0.,A. till the revisien

petition is disposed of subject, howevar)to the condition

that the applicent files e revision petition within six

weeke from the date of this order,
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